WP(Crl)No. 6 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

02.09.2014

Heard learned counsel for parties.

List for further hearing on 16.09.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(C)No. 14 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF
JUSTICE (ACTING)

02.09.2014

Learned counsel for petitioner prays for and is
granted two weeks’ time to argue the matter.

List thereafter on 17.09.2014 for hearing.

CHIEF JUSTICE
(ACTING)

dev



WP(C)No. 160 of 2013
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF
JUSTICE (ACTING)

02.09.2014

Mr S Deka, learned counsel for petitioner submits
that petitioner does not want to press this writ petition.

Hence, this writ petition is dismissed as not pressed.

CHIEF JUSTICE
(ACTING)

dev



WP(C)No. 32 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF
JUSTICE (ACTING)

02.09.2014

On request for adjournment, let the matter be listed
after one week.

List thereafter on 09.09.2014 for hearing.

CHIEF JUSTICE
(ACTING)

dev



Cont.Cas(C) No. 8 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. S.Deka, learned counsel for petitioner prays for and is

granted one weeks’ time to file rejoinder affidavit.

List thereafter on 9-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C) No. 10 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Ms. R.Paul, learned counsel for petitioner prays for and is

granted 2(two) weeks’ time to file rejoinder affidavit.

List thereafter on 16-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C) No. 14 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Ms. I. Lyngwa, learned counsel for petitioner prays for and
is granted 2(two) weeks’ time to file rejoinder affidavit. As per her
request, let this matter be listed along with WP(C) No. 325 of 2014
on 16-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



MC[WP(C)] No. 245 of 2014
In WP(C) No. 249 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Ms. A.Sinha, learned counsel for petitioner prays for and is
granted one week's time to seek instructions regarding
substitution of name of respondent No.7 (Shri Shanbor Moksha) in

the writ petition by Shri. Ledishal Mynsong.

Ms. N.G.Shylla, learned counsel for proforma respondent
No.1, namely, Shri T.Syiem, Syiem Raid of Shnat Raid Nongtham
submits that proforma reapondent No. 1 is not supposed to act in
individual capacity because all the orders are to be passed only
by the Dorbar. Therefore, the Dorbar should have been made a
party. In absence thereof, according to learned counsel, she feels
handicapped to file affidavit.

Learned counsel for petitioner shall also seek instruction on

this issue.

List thereafter on 9-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



MCIWP(C)] No. 246 of 2014
In WP(C) No. 249 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. P.Nongbri, learned counsel for the applicant submits
that on account of illiteracy in the remote area of Khasi Hills the
applicant failed to file affidavit-in-opposition, in time. Thus, this

application has been moved to allow the applicant to do so.

Ms. A. Sinha, learned counsel for petitioner, may also seek
instruction in respect of this application before the next date of

listing.

List on 9-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(Crl) No. 8 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Ms. S.G.Momin, learned advocate, appears for petitioner.

Mr. K.P.Bhattacharjee, learned GA, appearing for State
respondents prays for and is granted 2(two) weeks’ time to file

affidavit-in-opposition.

List thereafter on 16-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(Crl) No. 11 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. P.T.Sangma, learned counsel for petitioner states that
he is not ready with the case today on account of personal
difficulty. He also states to have taken consent of learned counsel
for other side to seek adjournment Thus, let this matter be listed
after 10(ten) days on 12-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(Crl) No. 13 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. P.T.Sangma, learned advocate, appears for petitioner.

Ms. S.Bhattacharjee, learned GA, appearing for State
respondents prays for and is granted 2(two) weeks’ time to file

affidavit-in-opposition.

List thereafter on 16-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(Crl) No. 14 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. S.Dey, learned counsel for petitioner at the very outset
states that he will delete respondent No.4 namely, Advisory
Board, Gauhati High Court, Assam from the array of respondents.

Ms. N.G.Shylla, learned GA, who appears for respondents
No. 1 and 2 prays for and is granted 2(two) weeks’ time to file

affidavit-in-opposition.

Mr. S.C.Shyam, learned Sr. counsel appears for Union of

India. He may also file affidavit-in-opposition, if so instructed.

List this matter thereafter on 16-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 9 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. K.P.Bhattacharjee, learned counsel for petitioner states

that learned counsel for respondent is indisposed.

List thereafter on 16-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 28 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. S.Dey, learned counsel for petitioner states that due to
personal difficulty he is not ready to argue this case, and he has
taken consent of other party for adjournment. Therefore, let this

matter be listed after a week on 9-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 29 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. A.H.Hazarika, learned counsel for petitioner prays for

and is granted one weeks'’ time to prepare and argue this case.

List thereafter on 99-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 54 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. P.Nongbri, learned counsel for petitioner with the
consent of learned counsel for other side, prays for and is granted

one weeks’ time.

List thereafter on 9-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 133 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. R.Majaw, learned counsel for petitioner states that
learned counsel who is to argue the case is unwell today.
However, there is opposition from other side to the adjournment
on the ground that this matter had been adjourned earlier also on

such grounds.

Therefore, with consent of learned counsel for
respondents, as a last chance, this matter is adjourned for one

week.

List thereafter on 9-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 188 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. S.Dey, learned counsel for the respondents states that
due to personal difficulty he is not in a position to argue the matter

today and prays for one week’s time.

List thereafter on 9-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 214 of 2011

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Ms. A.Kharumnuid, learned counsel for petitioner states
that her senior who is to argue the matter is lodged in Hospital.
She thus prays for and is granted adjournment for 2(two) weeks.

List thereafter on 16-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 221 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. S.Dey, learned counsel for the respondents states that
due to personal difficulty he is not in a position to argue the matter

today and prays for one week’s time.

List thereafter on 9-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 222 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. A.H.Hazarika, learned counsel for petitioner prays for

and is granted one weeks'’ time to prepare and argue this case.

List thereafter on 9-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 235 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. R.Majaw, learned counsel, appears for petitioner.

Mr. S.Dey, learned counsel for petitioner states that due to
personal difficulty he is not ready to argue this case, and he has
taken consent of other party for adjournment. Therefore, let this
matter be listed after a week on 9-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 250 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. S.Thapa, learned advocate, appears for petitioner.

Ms. P.Roy, learned advocate, has put in appearance on

behalf of respondents.

In terms of earlier order dated 20-08-2014, learned counsel
for respondents prays for further 2(two) weeks’ time to file

affidavit-in-opposition with RTI Rules of Assam Rifles.

List thereafter on 16-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 282 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. S.Deka, learned counsel for the petitioner states that
counsel engaged to argue the matter is from Guwahati, and on
account of personal difficulty he is not available today. Let this

matter be listed after a week on 9-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 304 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Issue notice to respondents No. 5 to 7 to be made
returnable by 2(two) weeks. In the meantime, State may file its
affidavit-in-opposition.

List thereafter on 16-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 303 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Mr. A.H.Hazarika, learned advocate appears for the

petitioner.

Mr. S.Dey, learned advocate appears for Garo Hills

Autonomous District Council.

Issue notice to respondent No.5 to be made returnable by
2(two) weeks.

List thereafter on 16-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 306 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Ms. P.S.Nongbri, learned counsel for Khasi Hills
Autonomous District Council prays for and is granted 4(four)

weeks’ time to file affidavit-in-opposition.

List thereafter on 30-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 383 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

02.09.2014

Ms. P.Roy, learned counsel for respondents states that Mr.
R.Deb Nath, CGC, is unwell. Thus on her request, we adjourn the

matter for week.

List thereafter on 9-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



